185

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFPAIRS
(SHR1 SURENDBRA PAL BSINGH);
«a) o (c). Since the announcement of
the  ordrrs  expelling mnon-citizen
Astans fiom Uganda, the Government
of India have throughout urged on
the Uganda Government that as long
as Indian citizens remain in that
rount+y, the safety of their lives and
properties would be that Govern-
ment's responsibihity, Government
are not awarz of the loss of life of
sny Indian cilizens so far, Govern-
ment's efforts will continue to secure
just anq eguitable terms for the rea-
lisation and repatriation of proper-
t ¢s left behind by our nationals

Attack on Workers in Durgapur Steel
Plant

800 SHRI ROBIN SEN Will the
Minmister of S1EEL AND MINES Le
pleased to state

(a) whethet Government are
aware about .he attacks on the con.
trartors’ Labourers in Durgapur Stee]
Plant by the soonda elements;

(b) whether Government are
4ware that the contractors in league
with the management of Durgapur
Hreel Plant are assaulting and threat-
ening the workers inside the plant
with the help of goondas and tihe
workers have been arrested without
uny reasons; and

(e) if so, thr steps taken by Gov-
crament to prevent such kinds of
attacks?

THE MINISTER OF STATEIN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ XHAN): (a)
There have besn no reports of attacks
onn Contractors’ labourers inside the
wlant by goorda eléments;

£b} and (c) Do not arise.
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RE: DISCUSSION ON ALLEGED
SCANDAL ABOUT IMPORT OF
WOOLLEN RAGS AND ADJOURN-
MENT MOTION ON THE CLOSURE
OF THE DELHI UNIVERSITY

MR. SPEAKER: Now, calling at-
tention-notice. Shri Shrikishan Modi.

L}
SHRIKISHAN MOD1
I call the attention..... ..

SHRI
{Sikar):

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): On a point of order.
I have already written to you seeking
your permission to make a submission.
Thig rags scandal has become a na-
tional scandal It involves not less
than Rs. 15 crores every yeas, and the
1ags which bhave been bought from
America for about Re. 1 a k.g ..
(Interruptions). We want to full-fled-
ged discussion on this. I have
already given no‘ice for it. The
calling attention will be only an
apology for this. It involves the
Fo-eign Trade Minister, the Finance
Minister, the Customs and the STC.
It 1s not a matter which can get clear-
ance through a calling-attention-
notice. I seek your permission to
raise 1t and I seek your assurance that
the matter will be discussed fully on
the floor of the House, because it is a
national scandal and 1t has been going
for the last three years.

MR SPEAKER: 1 think I should
first wirh hum a welcome back to the
House.

SHRI JYOTIRMOY BOSU.
you, Sir.

MR SPEAKF™: So far as this
point is concerned, 1 also know that
there is a lot of agitation, and I have
no objection to hdving any debate. ..

SHRI JYOTIRMOY BOSU: Thank
you, Bir.

MR. SPEAKER: He can put it for-
wand in the Business Advisory Com-~
mittee, andl if they allocate any time,
1 shall be so happy about it,

Thank
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SHR!I S. M. BANERJEE. (Kan-
pur). Let there be a reply to the
calling-attention first,

SHRI R S. PANDEY. (Rajnami-
gaon): It has appeared in the press
that this matter has been referred to
the CBI. In the circumstances, may
I know whether if a discussion is per-
mitted, it will not confuse thc mat-
ter.. .

.

MR SPEAKER: May I make one
request to the hon. Members? The
hon. Mmuster will be there, and the
Members will be there 1n the Business
Advisory Committee, and we can‘dis-
cuss 1t The reply of the hon Minis.
ter 1s not yet before us .

SHRI R. S. PANDEY: It would be
better 1f the CBI report 1s before us
I am in favour of discussing it on the
floor of the House It 15 & very serious
matter. But if the report of the CBI
also come before us, it will be better,
because we shall know something
about what has happened

SHRI JYOTIRMOY BOSU 1 had
given an adjournment motion about
e closure of the Delhi University,
which you have considered not fit to
accept Would you allow a substituie
performance on that, namely that the
matter may be discussed on the floor
of the House? I would not insist that
vyou may admit the adjournment
motion

SHRI S M BANERJEE- Let the
hon Minister reply to the calhing-
attention-notice Let us hear the hon
Minister There is no reason why he
should not reply 1o it

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): The House can discuss
ithe matter after that....

SHRI S. M. BANERJEE: 1 am not
talking of the rags scandal now; let
the hon. Minister reply and let there
be a discussion on it. But what 1 am
mlking ‘bﬂut it tbj’. v

MR. SPEAKER: Bul when I am
standing, he should sit down,

-----

SHRI S. M BANERJEE.
seen you standing

I have

MR SPEAKER. If he has seen me
standing, still he is not looking like
that, As regards the situation as i
developed in wvarious parts round
about the aity, of course, the other
day, the hon Mnister of State in the
Ministry of Home Affairs had replied
to it There was one adjournment
motion on it earlier, and now there
1s anothrr one The students had
again ransacked the Chief Execulive
Councillor’s

SHRI ATAL BIHARI VAJPAYEE
They are being beaten hy the poli

SHRI 8 M BANERJEE They had
fired 20 rounds of tear-gas shells, and
the students have been mercilessiv
beaten

MR SPEAKER  After all, when
the Speaker 15 standing, the hon
Members ghould sit down It may be
a good exception if that happens fur
a day or so But it should nol be
made a daily practicee. When I am
gning to make my observations, why
should hon Members interrupt? The
Minister should come out with a
very clear statemeni about 1t and
we will see later whether we need a
a further discussion or not.

SHRI PILOO MODY (Godhra): I
have had a phone call saying that the
students are still heing merscilessly
beaten, at this very moment.

SHRI ATALl BIHARI VAJPAYEE
And the police has entered the hostel
of Ramjas College

SHRI PILOO MODY: I have the
names of boys who have actually been
beatcn,

SHRI 5. M. BANERJEE: The un
versity campus has been converted
into a concentration camp.
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SHRI JYOTIRMOY BOSU: Indis-
criminate’ and ruthless beatmg of the
Stuct%ts is on:

Sy 2 o «

MR SPEAKER I am asking the
Minister: to:make a statement.
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SHRI PILOO MODY: Ramakrishna
Kaushik, Dinesh Kaushal and D. S.
qul——these are the ‘names of the ‘boys
who have been: mercilessly - “beaten;
“who are being beaten at this very
minute.

MR. SPEAKER: I will not object
to questions being asked after the
statement of the Minister. . But the
diffieulty. is -about ithe . definite- rule
you haye provxdgd You can amend
the rule ‘but as far as it stands now,
how ,can L.go euf: of it? :No question
can be asked after such a statement
AN

SHRI ATAL BIHARI VAJPAYEE
In that case, ‘we will press ‘the ‘ad-:
journment motion, if we are. not
allowed even: to seek clanﬁcation

=

MR. SPEAKER: I am saymg thls
because the rule is there:: You think:
the Speaker is coming out with his
own view. I am only interpreting
the rule. It is not my view. If it
were 10 :be left: to:me; I wWeuld ’h’ot

obaas:t to queStmns(bemg asked.

-

SHRI DINEN BHATTACHARYYA
(Serampore)- <’Y~0u ‘®an ‘éréa'te a eb‘ﬁ-*
ventlonf i iiue
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If you want the
Minister to make a Statement, m@an

MR. SPEAKER:

PBa- niade iy “you do"not, T i re-
pared ““to adrmt “a “call _g tgz;,‘,xpn
motion. "~ * .

SHRI S. M BANERJE}E On. a
pomt of’ ordfr According to the
rules, if the Mmlster makes a sttate-
ment $uo motu We cannot ask ques-
mons ’

MR. SPEAKER: The rule is there,

SHRI S. M. BANERJEE: I have
read' it. “Having been 17 years here,
I must have read somethmg

MR. SPEAKER You ‘must have
known that I have been reading'¢his
for 15 years as Speaker a%ﬂ se«/eral
years as'a Member.

. Y -

SHRI S. M. BANERJEE I accept
you as’the Speaker I a‘m not cdn-_
uadlctlng yoﬁ

MR SPEAKER Do not mmgm.de-
me. You are welcome to be misguid-
ed yourself, but not me.

SHEL § W BANERIEE: - Undac
the Tules,-a has -every right
to make. R stg.tgm.ent sou motu. Ac- -
cording to the ex1stmg rule, there-
after, we are not supposed to ask
question. I agree with you theve.

But here is a case in regard ﬁo
Umversxty eoncermng wmch we
tabled” on* adjourtirient ‘motion” lnﬂf
also call® ‘attention” motion. Th]s is
beg:_aqse of ‘the gldrming sﬂuatwn in
the" Unx\zersxty ‘m\mlvudg all” thgg sty
dents. " The Mimster dld not thn;,k ;t
proper to comé but With “a statement.
He could have asked your permxssxon
to make a statement toda

Do

have' tdbled our a&jorurhn‘lent im&%
attentldn' motién. Accbr&i m youi"
mstr\ttétiﬁns He“has fo m? afa stdfe"-

meit Hé* haé’ not’ mﬁi‘le aﬁ‘r zl’.f’ g
nane’ was in'’ "Ehe“order papef*‘tox: thi‘g
putpose; T T would’ not’ have' presséd the
adjournment* motmrr ’ SmEe it is not
in the -order’ paper, press my ad-
journment motion to dlscuss the sem-
ous and alarming mtuatmn
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Closure of Dethi
finiversity

MR SPEAKER: Al I can do, it
he iz not making a statement, ig to
admit the call attention motion.

SHRI JYOTIRMOY BOSU: On a
point of order. I comsider that the
situstion in one of the largest umver-
gities in the country which is in the
very capital of our country and which
has been closed for three days has
gone beyond control, and they expect
further deterioration. Police were cal-
led in inside the campus; they have
been beating the boy and girl stu-
dents mercilessly without parallel, I
congider this a fit case foy adjourn-
ment of the business of the Houze to
discuss the matter. Hence we have
given notice therefor. Now we want
your considered views. Do you consi-
der the situation to be grave enough
or not and if you congider s0, we can
ventilate our grievances through which
Torum® You can tell us . {Interrup-
tions) .

SHRI S M. BANERJEE: The Edu-
cation Minister did not think it pro-
per even to attend Parliament?

d
re

MR. SPEAKER: I have already
sdid" thit because you will not be in
a tion to ask question if he comes
ot with a statement sou motu, 1f I
allow a call attention motion, Mem-
btfx\swinbeinapositlontoalkquean
tions ahd therefore I decided to admit
the call attention motion,

SHRI . BAMAR GUHA (Contai):
On s moint of gubmission. It is an
urgent matter. On some previous
ocgasione more than gne call astention
mption had been admitted the same
day. Here it iz not that. the
‘University has been closed but Ahe
police aiso gat into the univgrwity.

MR. ! am allaw.
call attention. it ing &.

b
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SHRI SAMAR GUHA: Clashes ate
going on and there is a possibility of
further injury and further loss of
lite. Therefore I suggest that call
attention motion should be taken up
today, in the evening. There have
been precedents. ¢

MR. SPEAKER:
not do this time.

SHRI JOYTIRMOY BOSU; Two
call attention notices have been ad.
mitted by the former Speaker, Dr.
Sanjiva Reddy. We should like you
to consider that suggestion.

MR. SPEAKER: That was when
only one gentleman was asking the
call attention motion; now there are
five Members asking the call atten-
tion motion

1215 hrs,

I am sorry; 1 can~

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT~
ANCE

REPORTED LEAKAGE INTO OPEN MARKRT
OF WOOLLEN GARMENYS IMPORTED AS
RAGS
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THE MINISTER OF POREIGN
TRADE (SHRY L. N. MISHRA): Mr,
Speaker, Sir, the regulation under
which import: of weollen tags iy pep-
misgible sgainst the export of woollen
manufactures including knitwesr Is
effective from May 1968. In fast) »





